CENTRAL ADMINISTRATIVE TR IBUNAL
' CALCUTTA BENCH

MA,330 of 1996
N00M0“0210 of 19986
(0.A.674 of 1396)

Date of Order ¢ 18.10.1996 .

Present : Hon'ble Mr.Jystice R.K.Chatterjess Vice~Chairman. ‘H
l .
' Hon'ble Mr.mM,S,Mykherjesr Administrative Member. . L
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UNION OF INOIA & ORS,

For the applicant : Mr.8,Mukharjeer counsel. . '
s
For the respondentss Mr.C.Samadders counsel. <L
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'Hearing the ld.ceunsel for the parties» uwe consider

the party prepesed to be added is a necaessary party. In

the| circumstancess M. A.330 of 1996 which is an application
e

For|addition of partys is allowed. The proposed party be

added as a raspondent in ths 0.A, Thg applicant may teke
l original
8pptopriate steps to amend the/application,

2. MeA.330 of 1936 is dispesed of.

3, Interim order already made in M,A,210 of 1996 shall
continue till 3.12.1996 when 0.A.674 of 1996 and M.A.210 of
1996| will be listed. | ' o

| M. So Mukherjes) © (A.K.Chatterjes)
dminigtrative Mamber Vice=Chairman




